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Particulars te be examined
Is the agpéﬁl competent ? I ..jﬁ’
a)’ Is the application in the . f"b '
prescribed form ? — :
- B) - 'Is the applisstion in paper
book form 7 ° : )
¢) Have. eix-conplete sets of the
application heen fiked ? ;
“a) Is the appeal in time % _ quﬁ
k) “If not, by how many days it
' is bpyond time?
c) Has sufficient case for not.
making the applloatlon 1n time,
tlEjUr‘o F*lnd"’ .
Has the document of authorisatior/ ng
Vakalatnama been filed ?
Is the application accompanied by byo '
B.D./Postel Order for Rs,50/= - '
Has the certified GOpQVGOpies o UVQ, .
of the order(s) against which the :
. application is made been filed?
- d) Have the copies of the ‘ E A
. documents/ relied upon by the
applicant and mentioned in the
application, been filed ?
) “Have the doruménts roferred v»Q-
" vo in (&) above duly attested
- by & Gaz=tiad Of ficer and .
numbeteo ccecordingly ? ‘ s
't) Are the dumonts referrud '
" to in (a) above nuatly typed
in doublc sapce ?
V.‘Haa'tha indox of documents been‘ - b
. filed and pac=ing done properly ? '
Have the‘chrpnalogioal details - '
_of represcntation made and the jﬁ
.out come of UQJH rcpresentatlon
been indigated in the application?
L Istho matter raised in the appli=

100

catipn pending before any gourt of
“Lay-or a2ny other Bench of Tribunal?

~

/—\/‘\/ "‘

Endorsement as to result of examination

5.
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“Arc the application/duplicate

particulars to bo Examined

L

copy/ spate copies signed 2

pre cxtra CDplOa of the, apolicat10@ 

ukuh innexures filed ?
'a)*‘Idan*Cal with Lhe Urlglnal ?
v,:‘ KJCfLCLJ_\/A_‘ e

C) o e t'LnU in i »mxurca

N

Noa, 'l“upagcsts 2

Have che filu size cnwelopes
Duuring full addiesscs of the
spundents becn filed ?

Are the given address the | .
reyistored address 72

Do the numes of the parties
statcd in the copies tally with
‘Lhese 1Pd1uatod irn the appll~
G’K ion ? e

M

“Are btio uranolatluns certified .

to vo ture or supsorted by an
Aftadavit affizming that they

are true 7
; t hi facts.of the case

Ao
mer; tluﬂbd in item no. "6 of the
pmllcatloﬁ ?

¢
a) Concisp ?

1

R Upder distinct heads 7

N

) Mumbnred consectiveoly B

£) Typed in double Spacé Qﬁ ong
sido gF~%h€ papor ?

‘hav\ the partlcular° for incerim

oder praybd for indicated with
reasons 7 X
Whgthor all the remedies have,

beon exhausted, . , K
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CENTRAL ADMINISTRATIYE TRIBUNAL LUCKNOW BENCH LUCKNOW

|
Original Application No. 121 of 1930
Parashu Ram ., |

e o e ol ¢ o . 6 o & o e o o

» . « Applicant
Versus

Union of India and 3 others . « . . . « . « Respondents
Hon'ble Mr. #u K, Obaﬁya. Member (A)

Hon'ble Mr, S.N. Prasédi Member (J)
|

( Hon'ble MrF‘S.N. Praéad,Mémber(J)
| :

The applicant has approached this tribunal under
section 19 of the Admiﬁistrative Tribunals Act, 1985 with

the prayer for quashinq the impugned order of termination

dated 29.9.1989(Annexurbel) on the ground that the impugned
| . ,
order passed by the respondent no. 4 is illegal and invalid

in as much as the réspoﬁdent no. 4 is not competent
authority to pass the iﬁpugnedorder. It has further been
stated that after worki&p as Extra Duty employee for more
than 15 years, the appligant was selected and was appointed
on the post of Mail man %s per appointment letter dated
24.1.1989(Annexure-2) ané subsequently, the reSpondedt no.
4 passed another appointﬁent order dated 24.1.1989 on the
basis of which the applié@nt joined his duties (Vide
Annexure-3) and had been %orking satisfactorily, but due
tesinjurytcaused to him, %he applicant prdceeded on medical
leave on 16.9.89 "upto 30.?.89 and on 1.10.1989 and 2.10.89
due to sunday and Gandhi‘ﬁgyanti, the applicant availed
holiday and on 3.10.89 whe? the applicant went to join
his duties, he came to kno% that his services have been

terminated on 29.9.89 priot to the date of his sanction
i
of leave. It has further been stated that the services of




ts 2 33 f
the applicant have been terminated by the respondent no. 4

» C Sganer
| . #RSK temporary employee).- Rules 1965, but the termination

v 'treqting him as temporary employee under rule 5(i) of CCS
~ o

i1 to
hold the post in the department is that of quasi-permanent

order is qhite illegal as the status of the applicant
status and the services of the applicant cannot be terminated
| | , .
without holding enquiry and as such the impugned termination
order be quashed and the applicant be re-instated on the post
of Mail man alongwith all service benefits including pay
t

alongwith seniority etc. on the said post.

2. The respondents in their counter-affidavit have

~ inter-alia, contended that during the period of his joining
| till 15.9.89 in%a ax§§§§g§§§.period of 212 days; the applicant
; remained absent”withogt prior ihformation dislocating
7 R government's works féf éxtreme public utility and as such the
: . purpose for Which'the applicant was appointed és temporary
!

Mail man was frgstrated and as such the services of the
]

applicant being temporary government'¥ servant were terminated
under rule5(i)of CCS(Temporary service) Rules, 1965. It has
further been contended that the respondents no. 4 is the

I! . I

competent authority by whom the impugned termination order

[} . .

i (Annexure-1) was passed, as the appointment letter was issued
;

i

by this very respondent‘no; 4 and as such the impugned

termination order was passed valid=ly, properly and there is
no illegality therein, as the impugned order was passed with

} one month notkce, which was served on the home address of the

. applicant on 4.10.89. Thus, in view of the above circumstancess
2 the applicant is not entitled to any relief.

¢ 3. The controversy im this case appears to be about

" the absence from @uty of the applicaat. The applicants®

o P
contention is that he has applied for medical leaveua;&xmeXX

' K SROCDO0SH The respondents however, €enied

é/w C@ﬁtd-.3/-
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‘the contention of the applicant and according to them

this is the case of unauthorised absence. The applicant
had preferred an appeal on 8.1;.1989, but not to the
proper authorities and as such he was directed'by
respondent no. 3 to file proper appeal. It would appear
that the apﬁlicantvhas preferred an appeal on 1.1.1990
(Annexure-6), but the same has not been disposed of.

In these circumstances, we are of the view, the
application can be;diSposed of with a suitable direction
to the respondent§ to dispose of the appeal filed by the
applicant taking into consideration all the pieas raised
by the applicant in his appeal. The appellate order
should be a speaking order and if the copy of the appeal g
is not readily available Qith the department, the same
may be obtained from the applicant and'expedite the case.
The applicant alsc may furnish a copy of the appeal dated
1.1.1990 (Annexure-6) within.a period of 15 days from the

date of communication of this order and thereafter the

appeal may be disposed of within a period of three months

by the appellate authority/the member (Administration)

Postal Services, éost Board, New Delhi. The application

is disposed of as above with no order as to gpsts. -

o L

20:3.9% ~ Member(a)

Member (J)
Lucknow Dated: 30.3.1993

(RKA)



CENTREL-ADMINISTRATIVE TRIEBUNAL

e

e 1,UCKNOW BENCH, MOTI MAHAL, LUCKNOW.
| o a2l DATED: ~<§yi/_,l].a.é(
Cavre Title —."-Q_---' --------------- 19701

Namé ~nf Parties.

‘i | | 'T?QY&S)M.«RAH—; - ~ Applicant

et e e o T v~ L e o T o

, N\ versus
{; - A @ O G- Rasponderts.
. oo~

|

o ot 1 Tt

% , | " PART -A

51 .No. ‘ Déscript,i<,;n’of Docurnents Page

1-  Check List | A —_A4; /
\. ) Nr ) > 0 rder Sheet » D2 - O g /
3= ~ Final Judgement _____ _ ( 3@\—‘ %-92 ) AS —n 7/

| 4-  Petition Copy _ f A9 - _Az=
f i ‘ o ' .
' 5 Arnexure - : A-Q_L:?. . @._..5__&..-\/

LA 'v,,_'_Pcwer — | | A2 J
A 33 - Pur
7- Counter Affidavit o & U I

CfA- ‘Rejoinder Affidavit

? | L -
] j

' . PAPT ~ = /

| . Barp oD g B Gl

: ;- %euyﬁk/'/v‘/-fff: A8 -
: ) | ‘
: Ty pekp e L0y Pty g g
|
f Part -C
|
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IN THe HON'BLe CEVTRAL ADM WISTRETIVE TRIHINAL

" CLECULT BENCH AT LUCKNOW
0,4 No, \7) of 19956(1)
P.arashu:héai’n ; | ,,,’ Applicant
| 'Ver_’suls

 Union of India & others

)
LEDEX
1, Memo of Application - - 1-13

o, Amnexupc No 1
- Copy of impugned
~ dated 29.9.1989

8, Vakalatnama

4, Pogtal Order No, 667/

for ®s 50/-0nly,

| Place:Lu ckaow

ﬁated: 57/””/(%@
, - Raju/-

order of termination

15
Dated

-
[ Rl B R Bt T B Bl Bk B Sl 3 Rk Tt Sl e

R

( | ,B,Péndey')‘
Advocate
CGounsel for the appllcant

e Respondents
. KRR
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IN THe HOw'BLth Cii}NTRAL ADMINISTRATI VE TRIBUWAL

K

CLIGULT BENCH AT LUC;K.NO““J

o

- 0,4,No, y2-| of 1990(L)

© PARASHJ RaM,

Aged about 36Jears

Son of Sri Chancirike Prasad,
Regident of H, No, 468/116Ka
Collector Gang(Dali Ganj),
Lucknow,

v.s Petitioner/
3 Applicant

Versus

1, Union of India tnrough 1ts Secretary,

Post -and Telegraph Department,
Central Secretariat, New De].hi

2, Chief Post Master General,
U,P,Circle, .
Lucknow ’ , o .

3, Semor S\Jpe“intendent
- RM,8,'0' Division,
Lucknow

4, Sub Record Officer,

R,M,§,'0' Division,
Falzabad, o

S Opp,Parties/
. - Regpondents -

APPLICATION UNDER SUCTION 19
OF THE TRIBUNALS ACT 1985_,
. TTTTDETELLS OF APPLIGETLON
1, ‘Particular of the order against which the
‘ Application 1s made:-

* The above said application on behalf of
the applicant is being preferred against the impugned

order of termination dated 29.9,1989 which has been
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-

(2)

" paSSCG by Opposite Pax-ty No, 4 without ascxgning
“any reason or glving protection under-Art 361(9)
of the Constitutbn of India, while in fact the

impugned order has beep passed in stigmatory manner,

A copy of the impugned ordepr dated 29,9,1989 is

filed herewith as ANNILURE No,1 to this application,

2, Jurisdiction of the Tribunal:e
| The applicant declares that the subject

matter of the order against which he wants rédressal |

. is withih/tbe jﬁrisdiction of the Tribunal,

P-4

2. Limitation:-

The applicant further declares that the

“application 1s within the limitation perfod prescri- .

~ Dbed 1n section 21 of the Admlnistrative Tribunals
-‘Act 1085, - | -

4, Factg of the case: -

The facts of the case are as follows;

ﬁ. .. -That the Opposite Party Mo, 3 has conti-

tuted a seluctxon committee for appointment of

sultable candidates on the post of Mailman wlo

lconducted"an examination in - which the petitioner

appeared and qualwfied the same, 1t 1s also stated

that in vieuwof the selectlon-dated 20, 1. 1989 the
. PRSI

applicant wasg selected and piaced at sl, ho, 0, 3 and by

virtue of'thié“appointﬁent against a clear and
existing vacancy the, petitioner wag posted undbr
Oppositc Party No,4, 4 copy of the selection/
appoinment dated 20, L. 1989 ig annexed herewith as

AWNEXU Re No,2 to this application,
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2. That before this‘appoinﬁgent it is aieo o

‘neceséary to inc&udewthat the petitioner was vworking

ag Extra'Dutv'(E D,) employee sinoe mo re than 15ycars

'oontinuously and in view of the selection mentioned

-_above he got regular appointment as a sultable

N . . e

and qualified ca didate for the appointmbnf of Mailman

[

[ -

—

Thus it is crystaL clear that thio was the clear

and suostantive apnointment arter Testing of the

: suitabillty‘of the applicant,

3. . That 1n'pursuance‘of the above eaidvselecthw
/appointmedt-letter(filed as Annexure No,2 to this
application)'tﬁe humble ‘applicant as stated has‘

been sent upder Opposite Party No, 4 and the sald

| Opposite Party o, 4 ih consequent of Annexure No, 2

passed another appointment order on dated 24,1,1989

~and . the applicant started to resume his duties

satisfactorily as Mailman, A copy of appointment
order issued by Opposi te Panty No, 4 dated 20, 1,89

is also amexed herewith as ANNsIRE No, 3 to this

| application,

-

S

4, - That by perusal of Aenexure No, 2 & 31t is

' crystal clear that actual appointlng autnoroty of

the aoplicant is Oppesite Party No, 3 and Opp,

" Partyllo, 4 only posted the appiicant in his oommond

,Tbus in all prespect the power of appolnting authority

as well as punishing authority shall be exercised

by Opposi te Party‘ﬂo 8 In ths partlcular case the

zimpugned order of termination hag been pasged by

{|Opposite Party No, 4 which is also lllegal and beyonad

jurlsdiction,
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-5, : That as already stated in avtove paragraphs
of ,th'is applicatién the humble applicant very satig-
factorily withouft'.any ineffici@ncy or'uns‘qitabil_it‘y

was wo rking.on'the pos_t of“Mailm_an subéequently

in the month of March, 1089, the petitloner on his
persahl grieva'nc‘e angd aiso'in vievé 61‘ the injury |
| sustained due o accident he prayed for tra s'fér from
>Fai'za‘ba‘d to Lucknow and tnis applica tion was prcferredl
by the appl*cant maiing request for transfer to Opp,
Party No, 3, Tho’ugh on thisappli'cction the Opposite |
 Party No, 3 vide his opier 4t 12,4,1989 wrote a
—
letter to Opposi te Party NO 4 stating that the name
of the applicant for transfer will be consideped at
suitable time and with this remark the applilcation

of the applicant has been kept in abeyance,

"B, That the injury sustained in the left .~
leg of the applicaht resul‘ted' fu.rthver that the
épplicant on 1@&89 proceeded onmedical ’1eave

‘ u'p gre) .30,9.89 and on 1, i0.1989 aﬁd'z. 10.;8'9‘:'d'ue to
~Sunday and Gandhi viayanti the v_,pe.tfi’cioner* availed
_hoiiday' and on’ 3.10.1989"he= j’oiﬁéd drader'bOpposite
Party fio,é, During this period the petitioner
has also‘ fu rnish‘ed his applic'aftion alang wi ’ch
medical certificate duly s,Lgned by the aptropriete

medical officep, K o S

7. That when on 3,10,1980 the petitioner
come to join under Opposite Party No, 4 he also
‘ came to knovi -that his services have bheen teminated

on 20.9.89 pm.or to the dateof his sanction of leave,

/,,_..__.__.

——

It is also informed to petitioner tha_i: hig tepnination
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o‘,ﬁder has been sent to his home address at Lucknow, -
8. , .That the .‘p._e’ci tioner therea.f’ﬁ'er. received
t’ne‘“order of temi‘netien‘ at his mme edd'rees on
4,10,1089 and subsequén:bly on 8;11. 1989 he breferwd'
an application to Opposi te Party No, 3Lwi th request
{;hat the i-mpugned“o.fder of termination is illegal
and the same may bhe setlas"i‘de.' and o ‘aceept the
jolning report of the appllicant but noting

has been done 1n th‘ls regard, A copy of the applica-

-tion prCferred by applicant on dated 8,11, 1989 whi ch h-

has. élso been reccived by theoffice of Opwosite Party

Nos; '3 on same day is filed herewith as _nnexug_No 4
to thisg appllcution

9. That in view of the impugned order 1t is

§tated th % the services of the applicant has been

'temir;ated treating temporary employee under rule 5( 1)

o C¢,C.S Rule(Temborary Servicél).ﬁules,. 1965 . In this

re;’ard 1t ils also statcd that the applic:ant got a

clear appointrr_ent aga inst the exlsting vacancy, as

| such his status bo old the post in the department

is similar as an employee bavmg quashi status in
the department, Tais very materlal aspect has not
been conshdered by the Opposite Party No, 4 passing

-ther order ?zeyoné jurd sdicktion,

' 1{5. ' Thcxt it is settled view of law tbat service

of any incumbent cab be teminated simpliclﬁor on

' the bagis of another stigma or misconduct without

providing protection of enquiry ivn view of 4rt,
311(2) of the Constitution of India, The said

L]
f
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" previleges of tha, Consti'w.tion are applicatle fb;c',

tempmrary incumi;eni: also if stigmatory ordep has

1,  That Ehrough out service of ‘the petltioner
as sta"cd was :mll of satlsfaction without any ineffi-
ciency or unfsmﬂcabiuty, None ot ‘the complaint has
ever received or adver'se entrie s have been communicate
7o) pctitloner Thus it is cr‘/stal clear tbat regarding

the service as Mailman none of the unsuitabilit; or

inefficiency has been found

1

12, That b,]w perusal of the entire reco rd 1t

y 1s crystal clear tnat the Opposite Party No 4 under

mala_flde inten‘_tio_n issued the im’pugmed order of

‘termﬁatzon only die to reason that the petitioner

proceeded on medical leave and did not resume hig

dutles w,e.f 16, 9 89 t 20,9. 89 ‘and priér one day
‘1,e, on 29,9.89 the impugned order has been passed
‘in such hu rry mood under malafide intentlon bt bo

ne thing, Thus ’che imnugned order passed on the’

‘basis of md 1.nter;tion in view of simplici-tor is

not sustaind le ini“ theeyeg of law,as in passihg

the impugned orderl‘i the stigma is can sd,

. e
13, | That the: applic nt vas mi‘rially proceeded
‘on medical leave w_pich, was due to injury as such the
“impugned order Witl‘i;:ou't any péason and rhyme is =

punitive and suffefs from illegal lacunas,

14, That many guniorq have been retained in

sef-vice and thepc ia no- adverse record of .the peti-

tioner to show the 1unsuitabii.i‘l;y on his own part.
. |
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ultimately without any reason and rhyme the

g€ rviceq' of ariy incumbent cannot be ’cemiriatéd

by c.ny of the ! authority in arbitrary manner,

- That thx.s impugﬂed order of termilazion has been

] pqsvcd by such an. offa.cer who 1s not empowered

and the lmpugn@d order is totally.beyond 3urisd1ction,

e

15, .That:in view of-tbe'repreueﬂtation i

Anpexu re No, 4 when the Opposite Party No, 3 al 50

- did nothing thé:n the humble petitioner on daned
28,11, 1989 further invited the kind attention of

Opposite Party }Voa made a request that he may be

vréihstated and ‘;Ial»lo_lwed to perfom the job ag Mailman,

16, - That subseqeently on 28,12,1989 the Opp,
Party No, 3 gavi? va._rebly to applicant saylng with \

tm under ruiel; 5(8) the sald appeal 1ies to Membép

- of Administ ration Board New De].m. & co pyofh the

reply given by Opposite PartJ No 3 dated 28,12, 89

is also‘flled herewith as ANN &30 RE No. L5 to tbis

applica‘b’l on,

17, That the ‘humblé apﬁ‘?ic':ant' taking reliance
of law passed by Oprosi te Party No, 3 on dafted

28 12, 1989 preferred an appeal ’co the Member

(haminis tratlon)-iP_ostatL Services, Post Board -

New Delhi (The é,lit'riority évithin' the control of
Opposite PartJ No\,l) In this connection it is also
"stated that tbe applicant feelmg that the appella’fe.
anthority is Oppos;te PartyNo, 2, ag such the copy

-of the same app'eai wag also prveferred to 'Opppsite

Party Mo, 2 on dated 1,1,90, Under this application
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the applicantlreiteratea all therlegal and.factﬁal

positlon and clearly sald that due to' malafide

1nt<,ntion forlavazling the medical leave the Of‘p.
Party No, 4 became bigxly prejudlce and passed
the order of ;ermination without any_foundatlpn(
On the salad a$peal dated 1,1,90 which is still
pendinglboth_%he autho r tles i.e, Qpp5slte Pafty'

Nol&z, A copyéf the appeal/representation dategd |,

1.1,90 is annéded herewith as ANNLXIBE No,g to tis

application.'i

4

18, . Tha& by perusal of ﬁhe legal and factual
postition, 1t"is crystal elear thet there is no
'unsuitability on the part of the appllcant as

Mailman Apart from this 1f foundation of tenﬂinatio
based w1thoutjar1y matefial then 1t amounts a’
simplicibor termination without making any. enquiry,

W
Thus it is crystal clear that the temmination order

against the pétitioner hag been pagsed in stigmatic

'mannex withopt providing any opportunity of hearing

As such the 1@pugned‘order is violative of Art, 311(c¢

of the Constitotion of India and totally bad in law,

10, ",Thét in accordance with rule-neither the

applicant was allowed one month sala ry op fintice

in lieu therc of and the 1mpugn6d order of terminatio

~hasg been passed in stigmatic manuner whlle the appli

’was.avalling mtdical 1eave and  the several represento-

~ tion in this reg =rd has also not been considered.

" As such the impugned order is illegal, amounting as

panishment aﬂm violatlng Art 311(?) of the Consti-

| tution of India,
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2. , vThaégin acco rdance with settled view of
law'it»is not becesqaryvto show whetbér'the %mphgned
order cogts stlgma or not By its perusal if this

Hon'ble Tribunul found that the case of tcmmination

~any how costq stigma attaching misconduct the

‘ termination order 1s bad, The service record 15

thervfore satisfactory without anj adverse communica_

tion, 4s such it is nroved herewith that the impugne¢

‘i order ig void ay misconduct or stlgma and- it is

tdally bad 1nlv1ew of o ther decisions of this Hon'ble
Tribinal readeith many gulde lines ot theaupreme

Court on the game issue,

5.. Grounds f&r'réﬁer'with 1egal provisions:-

i, ‘Because there 1s no unsultabllity ineffici-
ency on the p@rt of theapplicant pertaining to
- performance %s Mailman during his entire service;

-

i1,  Becanse neither any complaint nor adverse

material hanéVGr communicated to the applicant,

111, Because 15 years previous service considerec

by Oppost te Party No 3 and the applicant got

appointment in‘regular capacity agzinst the substan

tlve vacanhcy ﬁeing a suitatle candidate,

iv, ' Becéuee the appointment was made’by-Opposite

Party  No, 3 by conducting duly selectlon ccmmi ttee
Ag such the téﬂminatlon order by Opposite Party No, 4

ie bad and begond jurlediction,

v, o Becéuse the Oppo site Party No,4 is only
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(10)
1mmediate officer unéer whome the appLicant was

posted by Opjosite Part;No,L, 4s such the appointing
autbority for the applicant ghall be only Opp.Party

No, 3 - 5

!
}

vi, _ ‘Becausé the impugned order of temmination

1s‘fbunded by stigma attaching to misconduct or

risdenganonr, s

'(

vii, f Becauselthe applicant wag on medical lééve
W, e, f, 16,9.89 t'30,9.89 and during this period his
T t ‘

- gervice has been termnated which is bad in law,

N

t .
1 ’ _/

viili, BeCause without.anyAineffidiendy,or-
unsultability, i tbe;tennination order has been
pagsed then the pﬁotéetiqnof Art, 311 of the

Constitution is muét for every employee which has

- not been given, Asg ‘such in the case of the applicant

Art 311(2) of tbe Cm%titutlon ot India hasg been
violated utterly, o .

ix, . Becsuse maly 1uqﬂors have been retained

~and without any reason anq rhyme the services of

the applicant has bben tgrmﬁated in punitive manner;

o3, Becanse the Opposite'Party No,4 only

ander malafide intention acted against the applicant

beyond jurlsdiction,

xi, Because nei%her one month notice, hor
one month salary in llen th@reof has been given

to the applicant
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- oxii,

Of this application has been made before an

&

c p

N - (1)
Bec%use the applicant occupled the 1ien

on _A’c'h e post as".‘l‘ employee of quaghl tempo ra_ﬁy manner,

Coxili, - | Becauve none of the authority has consz.derec

the representation and appeal of ’me applicant as yet

xiv, | Be_é‘au\s‘:e the act of Oppostte }Party No,4
utterly vio late_d'i: the pmvisions of natural justice
and the impugnediorder deserves to be set aside,

I .

6, Detalls of rémedy éxhaus-ted:_

The applicant declareg that he bzas; availed

all the remedies éwauable t him under tne relevant

mies cto

-

(1) Against fhe impugncd order of temination

da‘ted 29.9 1989 the app’licanf firstly preferred

)

his reprecentation daf d 8,11,1989 (Annexure No, 4)

to Opposite Partv 130 3 and thereafter on 28 11.89

the. ayplicant again reminded the same which was

replied by Op~o i te Party No,3 on 28,12, 1989(dnnex, 5)

and insplte to éed:ide the matter on merits, the said
‘Opposl te Partlo 3 _directad to Bpplicant to prefer
‘an appeal tohigher aythoriti es which also did by the

applicant on dated 1,1,20 vide Annexure no,6 to tne

application,

7. The matter is not, prevmusly fi’j.ed or penx.’hrg .
wit*any other court-

®

The applicant furthw declares that he

‘had not prevhously filed any appllcation writ

petit on or suit regardmg the matterin @upport

O 11 *'
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(12)
or any other authorxt/ or any otheﬂ %ench of the

Tritinal nor a\‘tny such application, writ petit:.on

or s 1t'is pendmg befémre any cou r+ of law,

ot o, st e g it P et o St i e

8, Relief. sought'

In. li ‘e of the facts and grounas mentioned

_in para 4&5 of this app]_icmﬁ_gn the appﬁzcant praygn
for following_reliefs. -

(4) | Thaij: this Hon"isleTribunal ney be pleased

L to qua,sh the impugné‘:d order of temination
dafea 29.9.1989 contained as Annexure No,1
of this applicatxon b/ declaring its null
and .ivold and the applicant be reinstated
on the post of Maiiman,along with all .
service beneflts ind uding pay and‘allow'ance
sen:ﬂority _et'c..on the séid posﬁ. |

|
&
(B) Thaﬁ any other and further rellef which.
thid ‘Hon' ‘ble Tribanal deems fit and. pmper

may |also be awapded in favour of petitloner

~along with cost,

9. Inturim arder 11 any prayed for:- |

et et et cmel bet

Pending final decisiori oh the appllcatif«n ]

~ the anp.!..icant *‘sceks the follomng faterim order;

Thaﬁ thig Hon'ble Tmbuﬁal may be pleased
o issue a suﬁtable direction/order to Opposite
Parties that uhe applicant be allowed to work ag Mail

man under Opposi.te Parties 3 & 4 after restraining

the operation of the 1mpugned order dated 29,9.89

contained as Annexure No,1 of this application-

in the interegt of justice pending digposal of the
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S 1. The humble app]icaﬁtwaﬂtc oral hearing

the ugh hls counsel

\

11, ' Part cular of P@stal ordep:.’
. =5
o Postaloroer No, eol o142 Tated

5\\«\‘%0

for s 57)/-on]_.yiib S

|
| 'VEHF%ATION o

I Parashu Ram,Aged about 36yea rs, aonof
Sri Chandrika érasad Resident off,No, 468/116Ka
Collector Gan;;éDaliga,nJ) Lucknow do heweby verify
that thecontents of paragraphs 1 to 11l afe tme to

©omy personal knowledo.e except para«5 whzch is true on

the bagis of legal advice receivedand thct 1 havenot

sipressed any material facts,

Appli‘catlon' is beingprovided vide‘ notiflca-

tion Ng A-A,T11010/44/87 dated 11th October, 1088,

L RS
| SIGEMATHE OF THu APPLICANT

S

PlacesLucknow
Dateds q/ew ’ L " (B B.Pandey)
- . Advocate

L Counsel for the applicant
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IN THe HON'BLE GENH®AL ADVINISTRATIVE TRIBUNAL

4o -  GLECULT BANGH AT LUCKNQW
" | 0.ANo,  (lego)é)
Paprashu Ram ... Applicant
: ‘ - o Versus
\:J\ . . ‘.
Union of Ipdia & oth“rs «ss Opp, Papties
Annexue No,1 |
DEPARTmN T OF POsTS INDLA

OFFICE Or T SUB RuCORD OFFICER R%S(O)DLV.L:)ION
- | FATZABAD

MEMO 'No, SR0- 11’?8 IGDﬂviisc /Parashu Ram/1989-90
. Dated Fzd, 29,9,1089

, In p\u{rsuance\of the Proviso to SubRule( 1)
of Rule-50f tk;’:e Central Civil Servicés(TempOrary
X, /‘ - o Service) R;les,.: 1965, ;,A,N,Dwivedi SR RS '0O!
“ Divn, Fa,izabad :hereby terminate.fortbwitn the
gervices of Shri Pargsu Bam Mailman RIS'C' Divn,
Falzabad and direct that he shall be entitled bo
claim a sum eql;zivalent to the amount of his.pay
7 | | plus 'allowaxl.cef.;s for the period of notice at the
| igame_ ,rafes at {qhicb he was drawing them immediately
_'\ | «_) | before the t'enl'nin,a.‘cion of his service, or as-the case
J ‘ may, for the pjeriod bj which sach gotice f_alls short
of one month, | |
v _,T.Y.W/Mh \
Sa/-AN, Dulvedi,

5 | Sub Record Officer,
A % | RM,S,Divn, Faizabid
W Copy t0t= - (Appoint ng Au thority)

1. Sh Parasu Rem, Mallman G S HRiS'0'Dn
Izabad : ' '
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IN THi HON'EL& CuNTRAL ADMINISTRATIVE TRIBUWAL

 GIECULT BWNCH AT LUCANOW

SR - | ~ 0.ANo, 17] oflooo()
Parashu Ram o - ... Bpplicent
_ Versusv
Unionof India'& others ... ®espondent -
I N D h Xr.

St e et gt e et vt st S

-—-—n—----—n-g—-----—----n--

. 1, Annexure NO 2 ’ 1-2
( | ~ Copy of selectlonletter at, 20 1. 89 |

o o, “hnnexure No, 3 | | 3

-n—————“

.Copy of Tetter at, 28,12, 89

3. Anpexure No,4 | 4
¥ /3' , o | Copy of apn”’fntment omer dt, 24, 1,89
| 4, amexre Yo 5 ' - 5

Copyof application dt, 8,11.89 |
5, “npexure No .6 ’ 6=-8

7 S e i st st vt et it B

Copy of appeal dated 1, 1 90

iy MVL Place Lucknow A -
9& o Dated: 4,7 l‘tp | AB JPancey )

' dvocate,
@%/ | Coungel for the apnlicant
J . .

Ta
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GLECULT BolOH AT LUCKNOW o

0,4,  of 1990(L)

..~Pa,raéhu Ram L - J..hpplicant

g Versus =

Union o'f_Indiai& o thers | o | v..ODp Parties

1

i Ann exu re No,3

Office of the Sub Record 0 ficer,Faizabad

In pursuance of SSFM 0! Div, Lucknow Memo -

" No, B-lz‘lé.--(‘/Rectt-Exam/Gmup D/89/LKO dated D, 1.89
. Sri Parashu Ram son o,f‘ Sri-Chandrika Prasad resident

of Mohalla Coliector Ganj, House No, 468/116'Ka'

Daliganj Tbana Hasa&n Gana, District Lucknow g~

' hereby appointed as, Temporary Mail Man in the unit
. of SRO Faizabad w.e,f, 24,1,1089 FN,

N_________,__,—_

Churge répo rt should be submltted o all.
\

concerned, |

Dated: o S%-A‘mamath Dwivedi
. P SH RIS'OY Div
| Falzabad,

Copy w:=

-1, SSHA'O! Div Lko

2, HRO MO I FMS'O' Div,Lucknov

3, Sri Parasnu Ram '

4, P,Fof O“ficial Concemed o
5 Spair, |
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'IN Tnb HOMN'HL& CLNTRAL AD?V’INIbiERAﬂVh TRIBUNAL

p&

(e
. GLEGULT BUNCH AT LUCKNOU

| 0,ANo, (1990)@)
Parashu Ram - - " ves Applicant
| Versus |
Union of India & others ~vo. Opp,Parties

Annexure Vo, 6

The Membuf(Administratlon)
. - Postal Sepvices,
, Pogt Board
' New Delhi,

Subs - Apneal a;,aknst illegal tcz?minati.on order
' 2ted 2,9,89 passed by $,R,0, RM,S,!'0!

| di vi s;on I‘alzabad _
Sir .
The applicant most reSpeétfully, beg_bo‘

submit as under;

1, That the applicant after rend‘erin:g the

‘meritorious seivi ces in- the deparment'g.é dally
wages émplo.yee. gbt selec‘tsd as ‘p'ermanent mailman
in,> th@léepartment inr‘egulai‘ capaciﬁy.

2  That the for the a.ppcpinlﬁment on the post
of Mail man én exambtion was conducted by Sen.ioi' ‘
Superintendent RIS '0' Div, 1ucknow, The applicaht
was duly selected, _p,as'se_d and examination and got
appoiritment in regulaﬁyr capacii:y vi:de-, order dated

20,1, 1989, )

3, - That on the basis of above sald examination
the applicant vas releaved on dated 21,1,1089 from
Lucknow and proceeded for Faizanad the new place of

postlng.
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%

(7)
4, Thut in comp iance of atove sald. orders of

the S,R,0,R.M,S,0in, Fal zabad made appointment of the

f petitidnef,in regular capgcity‘vide their order dated

24, 1,90 on the post vamaiiman,

e

6. ‘Thet in ﬁiew_of tbé appolntment opder dated.
24,1,1989. the app'iicant has joined on the post of Mai

" man under S, R0, o Division RMS Falzabad,

-

6, 4That during the gpan of service the

/petitianer/applicant had renaeréd a. very satigfactory

service without any unSuitab&lity ar&'iﬂefficienny

on thelr own parf and none of the unsuitability has

—

fbund on the part of applicant during service,

7. - . That the applicant had proceeded on medical

leave with effect from 16,9,1989 to 20,9,89, This

leave was sanctiOhed and the applicant has furnisbed

the medical leave_gpplicétion duly supported by

"certificates, Itis also gtated thatlpribr‘to joinin

of the épplicant fron medical leave, 1 day befo re

‘1.e, 29.9.89 the seriices of the petifoner/applicant

have been terminated without any reason or grounds

wbile Juﬁiors retalned

8, That the applicant agalnst the auave sald

termin&tlon order prefepred an apneal to SenLor '
Superintendent RIS 10t divxsion, Ludinow but vide.
and order dated 28,12,80 the Superintendent RIS 'O
Di&.‘chknow gave a reply, directed to pkefer the
‘éppéai to New Delhl hence this\appeal to ﬁodr

honourp,.



-y

“ ‘ (8)
9, . That the terminatlon order against the

applicant is punétive, begond jurisdiction, based
on stigma, and totally bad in law,

. PRAIER |
) It is, therefore most respectfully prayed
that youﬂbonour may klndly be quashed the ordepr.of
termination dated 29 9 1989 after summoning the
records of tbe applicant from S,R,0, Fal zabad and
'applicant be reinstated on the poet of‘Mailman with

all service benefits.

Thanking you, .
- Yours faithfully,

Dated 1,1.1290 Sd/- Paraghu Ram.
-+ TNo, 2811 Ex-Mallman
486/116Ka CollectorGanjDaligen]
Lucknow,

Copy W Chief Post ¥ ﬁastér Genepal, U,P,
Cixcme ‘Lucknow, ‘ _
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AFTIDAVIT OF "TIALT F APPASITE

¢ ¢ & 8 &

I. B. K. Rastogi aged atout 49 years, son of
o
Senior

w

v
m

oy PR IS B " -
has r~ad and wdere

icatim and e is
s of thz case an”
2 . T
1 reply tnreol.
T -t -~ " ~ e . - - 3 .y
2. T'hat belore givinc parawlise coments

«. Opposite parties

&

7

AOTI=",

3 : L : WS T NG A S S o

it is necessary to cive hrisf istory of the case
S P A RN e

ac deteiled helow:

~
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(a} That the aprlicant wor

labour on daily waces vias aprro

Lo

Mailman on 2C.1.1989 w

Ldm - 3 -

zing 3s Casual
P
vali as

ith

ment o 24,1,198% with his lst posting as "ailwman
N . B N__’__._/_____,.——,\r__________,,_,»«-——"

at SPO Faizabad,
’L‘) That +he dat £ e P I i 1
(& Lhat the date of his 1st joining till
12.9.89 in a veriod of 212 dsys he rerained
absent without prior information dislocating

e e s
—

Govermnment work of

— e e

et

S——

as such whan the

w.2re no longe
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5. Parswise comments a2rs as wderi-
5. 1 " That the contents of para 4(1) of

the application are not disputed,

5.2 Thet in reply to the contents of para 4(2%
of the application it is submitted that the
applicent worked a3 €asual Labour on daily wage
bésis for about 10 years as his started working
as outsider from 9.5.1979. The working éf the
applicant during his tenure as oﬁfsider wés satis—

factory, but on and from the date of his regular

appointment he did not work satisfactorily and

absented from duty withorut informatim.

5.3 That the contents of para 4(3) of the

Committee but appointing authority of the appli-
cant 1s the Sub Pecord Officer, Faizebad who issueéd
appointment letter dated 24,1.1989, Therefore, the

ML -
L

Sub

3
]

r-q

Q..

cer

[
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icer & was also his anpointing &

pun ‘shing suthority.

5.6 Thst the contents of para 4(5) of the

application are not admitted.

5.7 That the contents of para 4{6} of the

appliceti-mn are incorrzct as steted, hance “enien

e
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and ware liable to be terminated wder CCS(TS)

2

Rules bhefore completion of 3 years service by the

appointing authority.

b

5.11. That the contents of para 4(10} of
i ere denied a3 the cantention of %
the applicent is nnat coirect bescause szivices of-a

any temnorary CovernmTent servent cen be terminated

TS} Rules,

N

mn~er nule 5 of CO6S

5.12 That the contents of nara 4(11) of the

spplicati-n are admitted.

péra 4{12})

Action was accurastely

Zzzgzjiy&ggi;//;aken up by the competent authority.

‘/ l“‘ -
¥oe 14 That the contents of pera 4(13) are
- not admitted.
5,15 Thet the contents of para 4(14) of +the

applicetion are not admitted. Th2 services of the
aprlicant wersz terminated by competent authority

wmier Pule 5 of CrS{TS} Rulss.

5,16 Thet in r7ply te th: comtents of
nara 4(15) of ths application it is subritted
o o thet theare was no jurislictim of orrosits partly

r0.3 to interfere in th» case of Bule 5 notice

end he vias advised tA risr-sent s case to

y -

AR

4
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Member {(Adm} BT Doard., The contention of
the aprlicent fgxthaxsferaxis incorrsct.
///"."“ T }'Z e

a

5,17 Thet the contents of pare 4(16}

\

needs no comment.

5.18 Thet the contents of para 4(17} of

the: applicatim are not admitted,

5,19 That th: contents of pers 4(12)
of the applicetion are denied for the reason

“mntioned in foregoing para 4(17}.

. Thet the contents of paras 4(18Y of

applicetion ar~ denied.

That the cmtents of para 4(2¢

of the apclicatinn. are denied wder rule 5 of CC5

S
LY
o
[(£3)
cF
ot ad

he cmtents of para 5(1} of

the application are denied as his services were

. not rqquired and as such terminated wnder Rule B

of CCS (TS} Rules,

6,1 | That the contents of vera 5(ii}

of the aprlicastion are not adnitted.

6.2 That the contents of pare 5(iii) of

M



the application are incorrect as stated',' hence - c)U}

denieds

L R Ty ot cmtets of
para 5(iv} of the application it is submitted
} that {:he appointmen'l; was done by the opposi"!;é
k' party no.4 (Sub Record_ officer, Faizabad? “and

he is empowered to terminate the services of

et

\ the applicant wnder rule és SRO F‘aiz.a.bad is '.éppointing
* - | authority of the applicént";‘f

6.44 ' Thét the ctents of para 5(v) of

the épplicaticn are incdz_:rect as stated, hence

denied. It is élso subnitted that thé éppoint—
(f///’ Lq 7/ Iina authorlty of 'l',he applicant was the oppos:Lte
?:‘77;..\_?. g /[03 e partv no.4 and he 'termlnated the services of

the appllcant is rlghtly done.

6‘5-5 : That in reply to the contents of para

1 5(vi) of the a..plication are denied,

6.6 That the contents of paré 5(§1i} of
(j,_\ | the application are incorrect as stated, hence

denied and in reply it is submitted thét no such

information or medical certificate was sent

by the applicant.

6.7 That the contents of para 5(viii)

of the application are not admitted.
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6.8 Tha't thé' contents of péré §(i“x) of |

thé Iapplicéti;,qx .ézfe‘ incorrect: as sflaté'd, heif:cé | $b\o
denied,

6.9 : That the c@ténts “of péré 5(x) of

the application are denied,

6510 That in reply to the cantents of

_\ paré ’5(xﬂ of the application it is submitted

that one month notlce was served on his home

address of Lucknow on 4,10, 1989

.

6-11 : That 1n mply to the contents of para

5( xilﬁ of the applicat:.on 11: is submtted that

ﬂ.g‘; P — 't,b"e___a_pplicant was purely temporary Government

b3 P e o TR ek e o
v

;‘,; .512 - That the contents of'paré 5(xiii}

of the application are denied,

6;;13, . "That the contents of péra '5(xiv.§'

i ~  of the application are not admitted.
| 2’ 7.* N That' the comtents of paré 6 of the
_a'pplicétieﬁi are incorrect as stated, hence denied
and in ‘r'eply it is submitted that the applivcant
‘was not yet exhausted the remediés existing in

the depaTtment,
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751 Th;f in £eply%t6 the contents of para é(l)rﬁ
of the application 11: is ‘submitfzed .that the ‘_ (E \\
spplicant niszepresanted and wss seplied to 3

}-g \represent to appropriate authority.'
8. That thé reliefs séught\by the applicant
are not tehable in the éye‘vs.vof law in view of the

facts and circumstances stated above.

9.;' " Thst in view of the facts and circumstances

stated in the preceding paragraphs, the applicatim

e

filed by the applicant is liable to be dismissed

with cbsts to the opposite parties.

Dépon_en‘t.‘

“$n. SUPERINTENDENT
®, 1.5, 0" Da, Lko

- Vergficatian:

I, the abové named deponent do vhereby verify

*V | | 'that the cphtents of pafa 1l & 2 of the affidévit are
true» to my personal knowledge_,,those of paragréphs

3 to 7 of the affidavit are true on the bais of

E N R T )

reccrds énd‘informatim gathered and these of

paragraphs 8 & 9 of the affidavit are also believed
to be true on the basis of legal advice. No

- mox v

part of this affidavit is false and nothing
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IN THE HON'BLE GENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD=
- CIRGUIT BENGH, LUCKNOW

W)
\ Y
| 4

" 0.ANo, 121 of 1998(L)

Parsu Ranm, : s Re Applicant
Vs |
Union of India & Others ¢ é« Opp,Parties

REJOINDER AFFIDAVIT
_I; P§rs9vR§m aged about 37 yearé, $/o Sri Chandriki
Prasad, r/o HouéeiNo;468/118 Ka Collecto:ganj(naliganj)
Lucknow, the depohent do hereby solemnly affirm and

state on oath as under ;=

1,  That the deponent is sole Applicant in the above
mentioned Original Application, As such he is fullv

conversant with the facts deposed hereundery

That deponent has read and understood the contents
ofthe-contents of Counter Affidavit/wWritten

Statement filed on behalf of the opposite partiess

. That the contents of paias L and 2 of CA/WS need

no reply..

4, Th;t in repiﬁ to conents of para 3(a) of the CA/WS

il
R GG =
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it is submitted that Appdicant was working as
éxtra duty (ED) emplofee since more than 15
fears conﬁihéc;us}y and.in i ew of thg selection
Aated 20.»1.1989 'the applicant got régular
appointmentias alguitgblelgnd gualifigdw”

candidate for the appointment of Mailman,.

That the contents of Para 3(b) of CA/WS as
élleged are. wrong andwdenied;'The ﬂbpiicantr
worked for 235 days as regularAMaiiman from
24,1.1989 till the date of termination
satisfactorily and due salary was paid to him
without interruption in the services Even no
N . o e R

any waring or adverse remark werg given or
communicatéd till the date of termination of the
services of the deponent as the facts and circums
tances mentioned in para 5,6 and 7 of the O.A;
the applicant was not at any fault, It is
pertinent to &&ﬁ@kputkbefore termination no

any opportunity of hearing was given to the

deponent,,

That the contents of Para 3(c) of the CA/WS are
admitted; " Co

That the contents of Para 4 of the CA/WS as
éileged are denieds The impugned order has been
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|
o o
passed in 'stigmatic manner without giving any

reason while deponent 's services were

Ny
X

terminatéd on the basis of charge of rgisconduct
(sbsance from duty) Before teranation
oppor.jtunity of hear_j.nc;;_ shgald be_ given acco:ding
to principles of naturalijastice:;‘a

|

8s;  That the f:ontents of para 5(1) of the CA/WS need
s U no replys
9¢  That the i‘con‘cents of mra 5(2) of CA/WS as alleges
are denied,in reply k& para 4(2) of the OA ¥ is
--“i,,f reiterated as correcty The work and conduct of

the Applicant remained satisfactory throughout g
The deponentwnever absented himself from duty

.' el ed ‘
without ;sanctionisgf t3%¢ leave and the leave was

sanctioné_d by the competent authoritys

104 That the contents of para 5(3) of the CA/WS need
no comments.

-

11; That the contents of para 5(4) of CA/WS ama as

élleged are denied and in reply the contents of

para 4(4) are reiterated as correcty

12, That none of the paras CA/WS has marked as para
5(5) and in the CA/WS para 5@6) has typed ke
immediately after para 5(4) of CA/WS.Hence need$

no comments; t wﬂiﬁf\"ﬁ
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13,

14,

15,

164

T

That the contents of para 5(6) of the CA/WS

as alleged are denied and in Teply those of
> seee & o the oA
contents of para 4(5)lare reiterated as

corect,

That the contents of para 5(7) of the CA/WS as
alleged are denied 4 In reply the eonter_:lts‘of

para 4(6} of the OA are reiterated as correct
That the contents of para 5(8) of the CA/WS
és alleged‘are denieds. In reply the conéenfs of

para 4(7) of the OA are reiterated as correcty

|
That thg céntenfs of para 5(5) of the CA/WS

és a;lage@:a;g»depie@# In_;eply para 4(6) of the
OA is reiterated as coriectw It is relevant to
mentdon here that the deponent. submitted
representaﬁien'against the impugned order of
terninstion dated 6,11,1989 o OP Noid,
Subggquqtiy”opposite party no.3 gave a reply
(angxur._e 5 ofluthe OA) on 28,12,89. The humble
ébplgcant Fak@ngl:elianqeigf 1?“ agginst ;he_order
passed by opposite party no,3 on dated 26,12,89
préferred an appeal to the Member(Admn)Postal

Services Post Board,New Delhi, which is still

\

174

pending undisposed offy f

That the contents of para 5(10) of CA/WS as alleﬁg'
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are demed and in reply the contents of p

L\
4(9) iare %eiterated as corrécty

18, That the contents of pxia\para 5(11) of the CA/WS
o5 alieged sro denied and in Seply to contents of
para 4(16) of the OA are reiterated as _co;‘rect.ﬁg
'rhe serwi‘cest of .the‘}Deponent were terminated in

| the garb of pun:.shment on the basis of charge of
+ | misconduct. ‘Thus opposite partles have violated
the pr:.nc:.ples of natural justicey
| 19. That the contents ;f g.-;xa 5(12) ;f the CA/WS need
f , no xxmnynk replyq
, That the contents of para 5( 13) of the CA/WS
are den:.ed in reply to contents of para 4(12) of

, the OA are ,reiterated as correcty

That the contents of para 5(141 of.the c.#ws

as alleged are denled and m reply those of para

T of 04K
4(13). !_are reiterated as corrects

That the contents of para 5(.15) of the CA/WS as

alleged are denied and in reply the conténts of

para 4(14) of the OA are reiterated as correcty

23, That the contents of para 5(1‘) of the ca/wWS as

| ‘ alleged are denied and in reply contents of

™
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24,

25§

2

28,

= ol

A

para 4(@§y’of the OA are reiterated as correcty
That the contents of para 5(17) of the CA/WS need
no commentg

.

That the contents of para 5(18) of the CA/WS mawd
n%aaﬁmmunﬁ are not admitted and in reply para
4(;1) of the CA is reiterated as correcty

h_ .
. e aéféj/uK{Aww
That the contents of para 5()9) as alleged are

denied and in reply contents of para 4(18) of the

OA k8X¥u are Teiterated as correcty

That the contents of para 5(20 of the CA/WS as

alleged are denied and in reply the contents of
, T ﬂ_ S L ST
para 4(19) of the OA are adsmimsxax reiterated as

correct

That the contents of para 5(21) of the CA/WS
as alleged are denied and in reply para 4(0) of

OA is reiterated as correcty

That the contents of para 6 of the CA/WS are
denied apd in reply para 5(1) of the OA is

reiterated as correcti

That the contents of para 6(1) of'CA/WS are
denied and in reply contents of para 5(11) of Qimm

are reiterated as corrects

=
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| 31;' That fhe‘¢ontents of para 6(2) of the CA/WS are

deniedy In reply contents of para S5{11I) of the Om

\,.‘)/4»
7\

are reite:ated as correcty

32, That the contents of para 6(3) of the CA/WS as
élleged are denied and in reply para 5(iv) of OA

is reiterated as correcty
-4

33¢ That the contents of para 6(4) of the CA/WS as

alleged are denied and in reply the contents of
para 5(V) of OA are feiterated as correctj
| 34; That the contents of para 6(5) of the CA/WS as
s alleged are denied and in reply the contents of

para 5(VI) of the OA are reiterated as correcty

That the éontents of para 6(6) of the CA/WS as
alleged are denied and in reply the confenﬁs of

~ para 5(VII) of the OA are reiterated as correcty

That the contents of para 6(7) of the CA/WS as

alleged are denied and in reply the contents of
para 5{VIII) of the OA are reiterated as correct;

37@ That the éontents of para 5(8}4of_the=CA/W$ as
élleged are denied and_in rgply th.goptgnts of
para 5(IX3Iof the OA are reiteratéd ax as
correct;;~ |

38, That the contents of para 6(9) of the C:
S
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as allegﬁd are denied, In reply to para 5(x)

g

of the adG:/ans G.A. are reiterated as

correct gg

39¢ That the contents of para 6{10) of the CA/WS

as alleged a;:e denied and the contents of para

5(XI} of the 0..A.h are reiterated as correcty

40¢ That the contents of para 6(1.1): of the
! o |
’ OA/WS as alleged are denied and the contents
of para 5(XII) of the 0.A, are Teiterated as

correctg

That thé coﬁtef;t; c;f pafa 6(12) of th; '
WWS és alleged are dem.ed and the cenfénts
of para 5(XIII) ;f the G.A. az;é réiﬁéra;ed as
c§rréct=;§

42, That the contents of para 6(13) of the
CA/WS . ypq. Inot admitted . and the contents
of para S5{(XIV) of the O.A. are reiterated as

correcty

~ZZE
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43;  That the contents of para 7 of the CA/WS as alleged are
denied,In reply to contents of para'6 of the OA are

reiterated as correcty

oy

44, That the contents of para 7(l) of the CA/WS as alleged
vere deniedm In reply to para 6(1) of tﬁé QA is

reiterated as corrects

45¢ That the contents of para 8 of CA/WS are denied, The:
ground taken in the OA -are tenable in the eye of law
in view of the fécts and circumstances stated in OA,
46, That the contents of para 9 -of the- CA/WS are denled.OA
filed by the Appl;cant an-5%1' to be allowed-with
costs -against the opposite parties and the impugned

termination order is totally i %Egalg-irreguler and
unconstitutional, is liable to quasheds

‘f<:§ﬁ¥§ﬁ§¥

Deponent
Lucknow; ' ’

Dated:July 27, 1992,
4} - VEBIFICATION

‘I, the above named deponent do hereby verify that ihe‘
contents of paragraphs 1 to 46 are true to the best of mylek
onfknowledge and nothing material fact has been concealed, No

part of it 1s false. So help me God.

Signed and verifled on this the 27th day of July, 199
at Lucknows; ‘

- _ T
) Qlid! Dataei dhe sn ofhae fo 2 ‘ %
[p ?,_S rlw '“M__. m/,7/7/9b 'ﬂ _ «
u:;igifggkth .n ' S Deponent
Lari.. .0 -Iﬁﬁ J © I, identify the deponent who has

¥ bove mflsfied ny-elf lny cxamniniag e
teonneny that Mo witives ack rae nenienk

sighed before me,
of his s Bdaomt witich bas heew reer vabagd N Efﬁf OV~
Apinined by mc Fee Cherges Ky, WM (UGRAS IN

o ' | Advocate,
¢. P. MISRA Counsel for .the Deponen
adv cate Oath Commisston® : 27th July, 19

\naha"ad t'i2h Court.

pucknes e ‘TMW/(S@
e 2L
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